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4‘0 CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Ooriginal Application No, 85lof 2003
Jabalpur, this the 17th day of September, 2004

Hon'ble Mr .M.Pi;Singh, Vice Chairman
Hon'ble Mr. A.K.Bhatnagar, Judicial Member

Prakash Ramji Bhowate,

aged about 45 years,

son of Ramji Bhowate, Technician

Grade=-I, Electric Loco sShed, Itarsi,

Western Central Rallways, '
Itarsi(MP) , APPLICANT

(By Advocate - Shri Saurabh Tiwari on behalf of
: . Shri A.G. Phande)
- VERSUS
1. Union of India,
through the General Manager,

Western Central Railways,
Mumbai(Ms) -

2. ' senior Divisional Electrical
Engineer(TRS), Western Central
‘Rallways, Itarsi.

3. Divisional Railway Manager,

Western Central Railways, x
Bhopal (M.P.) " RESPONDENTS

(By advocate - 5hri $.5.Gupta)

'O R D E R(ORAL)
By M, .Singhl Vice Chairman -
” " By filing this OA, the applicant has sought the

following main relief: :-
", quash the order dt.1.10. 2003(mn—a/9) issued
by the respondent No.2 and command the respondents

to adjust the petitioner in the Drawing Section
under respondent no.2 and to pay him his dues;*

2. The brief facts of the case are that the applicant
was appointed as Sign Writer/Draftsman on 19.,6.1984 and

posted at Central Railway Nagpur Electrification,Subseguently
he was appointéd as Technician Grade-III and in due course

he was promoted“as Technician GradeQII in the pay scale of

Rs ,4000=6000 ih the year 1996._The’applicant was posted in
Drawing Section and was assiénéd the work of preparation of
drawing/designs sample drawings, maintaining records etc.

He had earlier fequested for change of his cadre as Assistant

Draftsman or Junior Engineer Drawing in the pay séale of
r\)\—ﬁi:SOOO-BOOO. According to him, the persons working in the
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Drawing Section have already been promoted as Junior Engineer
Dréwing'but his case has not been considered in spite of
having’ duly received the recommendations from higher
authoritiese The persons who have not passed the I.T.I.

examination in Drawing have also been promoted, but he

has been discriminated. Hence this OA.

3. .in reply. the respondents have stated that the
‘applicant was put to work as Technician Grade=III in

Drawing Section in September,1995, IR due course he was

promoted as Technician Grade-I in the pay scale of
Rs+4500~7000 weeefs 1+5.1998 after passing the requisite

trade test, He was put to work as Teéhnician Grade-1 in
Drawing Section, while his substantive status ﬁas

Technician Grade-I,Electrical TRS Section.vHe had applied
for‘change of his cadre from Technician Grade-I to Assistant
Draftsman or Junior Engineer in the'pay scaie of Rs.400046000/
RS +5000-8000. The request of the applicant for absorption

in higher po#t of Janior Engineer-II in the grade of

Rs,5000-8000 was considered by the department, but he was

not found fit, as the said post was not in normal channel

of promotion of the applicant® The respondents have further

contended that the applicant will be considered for
promotion in his own channel whenever occasion arisess The

applicant was shifted in the same office from one section to

"another section in the interest of administrat;on. The

applicant wants his posting to a particular post, for
which decision to abolish the post has been taken by the
Railway Board, Therefore, ﬁhe applicant cannot be posted in
desired ﬁrawing Section as Assistant Draftsman. Hence,the

OA is liable to be dismisseds

4, Heard both the learned co nsel and perused the
 recordsy
S5 . Itis an admitted position that the applicant has

been appointed as Technician Grade~I,however, he has been

assigned the work of drawings. As per the recommendations

Q%L:jtre Vth CPC, the Railway Board,Ministry of Railways had
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decided to intréduce a new scale.of Rs,7450-11500 in the
cadre of Drawing,Design and Estimatingﬁgxeeping in view
the changing work pattern in the Drawing Offices, the
introduction of this new grade shall be aécompanied by
abolition of the category of Assistant Draftsman in grade
RS'»4000=6000 (R.B.E.N0%223/98 dated 28.9,1998-Annexure=-R-IV),
In the said order it was further stated that "50% of the
poéts lying vacant in the grade Rs%4000=6000 as on 1,931998
shall stand surrendered and the remaining 50% will be upgr aded
to the grade Rs,5000=8000+", In view of this policy of the
Railway Board, since the post of Assistan€ Draftsmen are
being abolished, it has not been possible for the respondents
to change his cadre§4ﬁbwever, the respondents-railways have
stated that he will be considered in his own line of
promotion. In view of the fact that the applicant has nbt_
been discriminated nor his junior was appointed'against'the
post of aAssistant Draftsman, he cannot claim his absorption

as Assistant Draftsman/Junior Engineer as a mattei: of right,

6e. In the result, for the reasons stated above, we
do not £ind any merit in this OA, Accordingly, this OA is

dismissed,however, without any order as to.costs.

(A.K+Bhathagar) ' (M.P.Singh)
Judicial Member _ Vice Chairmane
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